9 Statement

Minister for Parliamentary Affairg is
sitting here. I am not telling any-
thing to Mr. Advani because he is
not concerned with it. The Minister
for Parliamentary Affairs should con-
vey to the Prime Minister that this is
not the way that you introduce a Bill
and then forget about it and take ad-
vantage of other things so that the
Memberg do not remember it, We are
not that forgetful in this matter. 1
hope that the matter is being raised
in the other House also. The Bill
should first be passed there and then
here. It will take any time at all.
No programme  will be disturbed.
Nothing comes in the way except the
motivations of the Government. They
can pass the Bill without, in the
slightest manner, disturbing the offi-
cial business or any other business
that is already before the House.
Therefoe, T demand that this should
be done immediately and we should
not wait for another two months. 1
find that they are very prompt in
other things, but not in this.
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MR. CHATRMAN: Would you
like to clarify anything?
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MESSAGE FROM THE LOK SABHA

The Lokpal Bill, 1977

SECRETARY-GENERAL: Sir, 1
have to report to the House the
following message receiveqd from the
Lok Sabha, signed by the Secretary
of the Lok Sabha:

“l am directed to inform Rajya
Sabha that Lok Sabha at its sit«
ting held on the 12th May, 1978, has
adopted the following motion fur-
ther extending the time for pre-
sentation of the Report of the
Joint Committee of the Houses on
the Lokpal Bill, 1977:—

MOTION

“That this House do further
extend upto the last day of the
first week of the next session, the
time for presentation of the Re-
port of the Joint Committee on
the Bill to provide for the ap-
pointment of a Lokpal to inquire
into allegations of misconduct
against public men and for mat-
ters connected therewith.”

SHRI BHUPESH GUPTA (West

Bengal): Sir, we have received 5 mes-

sage from the Lok Sabha. 1 propose
and request you to kindly send a
message to the Lok Sabha, namely,
“That this House regrets that the Lok
Sabha have npot transmitteq to this
House the Maintenance of Internal
Security (Repeal) Bill, ag passed by
the Lok Sabha, for being considered
and passed by this House.” This mes-
sage may kindly be sent to the Lok
Sabha. ,



